FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
SEA MIST BUILDERS AND DEVELOPERS PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON Sea Mist Builders and
Developers Private Limited

2. | DATE OF INCORPORATION OF 22/05/2013
CORPORATE PERSON

3. | AUTHORITY UNDER WHICH Registrar of Companies,
CORPORATE PERSON IS Mumbai

INCORPORATED/REGISTERED

4. [ CORPORATE IDENTITY NUMBER U45400MH2013PTC243495
/LIMITED LIABILITY NUMBER OF
CORPORATE PERSON

5. | ADDRESS OF THE REGISTERED Raheja Chambers, Linking
OFFICE AND PRINCIPAL OFFICE Road & Main Avenue, Santacruz
(IF ANY) OF THE CORPORATE West, Mumbai — 400 054
PERSON Maharashtra India

6. | LIQUIDATION COMMENCEMENT 30/06/2025
DATE OF THE CORPORATE
PERSON

7. | NAME, ADDRESS, E-MAIL Vinod Kumar Chaurasia
ADDRESS, TELEPHONE NUMBER | IBBI Regn. No.: IBBI/IPA-001/
AND THEREGISTRATION NUMBER | IP-P00100/2017-18/10200

OF THE LIQUIDATOR Registered Office: A-756,
Sector-2, Rohini, New Delhi —
110085, Delhi, India.

Address for Correspondence:
B- 022, Pragati Vihar Hostel,
Lodhi Road, New Delhi- 110003.
Tel No: +91 99535 87496

Email ID: cavinodchaurasia@
gmail.com

8. | LAST DATE FOR SUBMISSION OF | 30/07/2025
CLAIMS

Notice is hereby given that Sea Mist Builders and Developers Private Limited
has commenced voluntary liquidation on 30" June 2025.
The stakeholders of Sea Mist Builders and Developers Private Limited are
hereby called upon to submit a proof of their claims, on or before 30th July 2025
to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only.
All other stakeholders may submit the proof of claims in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Date: 01/07/2025 Vinod Kumar Chaurasia
Place: New Delhi Liquidator

Sea Mist Builders and Developers Private Limited




FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insalvency and Bankrupley Board of India
{Woluntary Liquidation Process) Regulations, 204 7]
FOR THE ATTENTION ©OF THE STAKEHOLDERS OF
SEAMIST BUILDERS AND DEVELOPERS PRIVATE LIMITED

1. | MAME OF CORPORATE PERSON Sea Mist Builders and
Devalopers Private Limited

2. | DATE OF INCORPORATION OF 221052013
CORPORATE PERSON

3. | AUTHORITY UNDER WHICH Registrar of Companies,
CORPORATE PERSON 15 hMumbai

INCORPORATED/REGISTERED

4, | CORPORATE IDENTITY NUMBER U45400MH2013PTC 243495
JLUMITED LIABILITY NUMBER OF
CORPORATE PERSON

5. | ADDRESS OF THE REGISTERED Raheja Chambers, Linking
OFFICE AND PRIMCIPAL OFFICE Road & Main Avenue, Santacruz
(IF ANY) OF THE CORPORATE West, Mumbai — 400 054
PERSOCN Maharashira India

G. | LIGUIDATION COMMENCEMENT A0/062025
DATE OF THE CORPORATE
PERSON

7. | NAME, ADDRESS, E-MAIL Winod Kumar Chaurasia
ADDRESS, TELEPHONE NUMBER | IBBI Regn. Mo.: IBBI/IPA-001/
AND THEREGISTRATION NUMBER | IP-POD100:2017-18/10200

OF THE LIGQUIDATOR Registared Office: A-T58,
Sactor-2, Rohini, New Delhi -
110085, Dethi, India.

Address for Correspondence:
B- (22, Pragati Vihar Hostel,
Lodhi Road, New Delhi- 110003,
Tel Mo: +#91 99535 B7496

Email 1D: cavinodchaurasiafd
gmail.com

B. | LAST DATE FOR SUBMISSION OF | 30/0W2025
CLAIMS

Matice s hemby given that Sea Mist Builders and Developers Private Limited
has commeanced voluntary liquidation on 30% June 2025.

The stakeholders of Sea Mist Builders and Developers Private Limited are
hemaby called upon to submit a proof of their daims, on o bafore 30t July 2025
to the liguidator at the address mentizned against item 7.

The financial craditors shall submit their proof of claims by edectronic means only.

All ather stakehoklers may submit the proof of claims in person, by post of by
alectronic means.

Submission of false or misleading proofs of claim shall atracl penalties.

Sdi-
Date: 01/07/2025 Vinod Kurmar Chaurasia
Place: New Delhi Liquidator

Sea Mist Builders and Developers Private Limited
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THURSDAY, JULY 3, 2025

Notice of Loss of Shares of COLGATE-PALMOLIVE (INDIA) LIMITED
(Formerly COLGATE-PALMOLIVE (INDIA) LIMITED (COLPAL) )

Regd, ON.: Colgate-Paimoive (india) Limiled , Colgais Hesearnch Canire,
Main Sireal, Himnandan Gardens, Powsl, Mumbal - 400 078

NOTICE is herety given that the following share cerlificales hashave been reported
as lostmisplaced and Company intends fo issue duplhcate cerfificaies in lieu
thereol in dug course. Any person who has & valid claim on the said hares should
lodge such clam with the Company at its Registered Office within 15 days hereof

Name of the Folic | Mo.of Share. | CerdiNo.{s) Distinctive
Holder Mo, (RS.1\-F.V) Mo.is)
Kusumben | KOZ2914 1410 2015628 134356 o 134920,
Pravinchandra 3212438 o 3212462,
Patsi 4841569 o 48341618,
8641636 to 9641735
81922187 to 1927386
431105356 to 43105505,
103976758 to 103877258
131625819 to 131625548

Namao (s) of the shareholder(s)
KUSUMBEN PRAVINCHANDRA PATEL

SIMPLEX REALTY LIMITED

" SINVCLEX CIN : LITHaMHI812PLE 000351
hilli

REALTYLTD Registered Office: 30, Keshewrao Khadye Marg, Sant Gadge Mahers) Chowe
Mumbai - 400011,
Ted Moc +91 22 2308 2051, Fax Mo: = 49 22 2307 2773
Emall: invesionBsimplas-oroupcam, Websie: wess.smplax-group.com

PUBLIC NOTICE - 112™ ANNUAL GENERAL MEETING

Mokice 5 hereby phven that the 112 Annual Ganeral Maeting (the AW the Meeting] of Smplex Realty
Limiledd (1l Comparsy) Wil be convened an Wednesday, the & day of August 2025 al 12:00 nean
through Vidiea Conferenca (WC)  Other Audio-Visual Means {08M) faclty provded by the National
Zacunties Deposilory Limited (MSDL) to trarsact the business &5 st out in the Matice convening the
AGM, This = in compliance with the aopicabie provisions of he Gompanies A, 2013 {1 Acl) and e
rules. made tharsunder end subsequeent circulans =saed in thie regerd, the fetesl baing dated
197 Sepbember, 2004 msied by the Ministiry of Corporate Affairs (colectively relpmed iy as e MCA
Circulars) and SEB1 Ciroulars dated 12% May, 2020 and olbar ralavanl crculars including circulars
‘dated 5 Januany, 2023 and 3¢ October, 2024 issued by tha Securities and Exchange Baard of India
| the SERI Cirgulang)
Tha Mednad of B Al song wilh the Aanis Bieport 202825 will b Sent slechorncally o (hoss Membars
whizsa emeil addresses are regstered with the Compary f Repisirar & Transler 8gant ('Registrar’ ar
'BTAY § Denosiiory Paricipands [DPs'). Further, & leber prosicding the web-ink, incliding the exact path,
whiae corpiets dalals of the Anndal Bepor will be senl fo Ihoess Mambans) who hawe nol négestaned
their amail addresses. Pursuant o the sforementioned circulars, the requirement of ssnding physical
copies of Bhe Arnial et has besn depesrrsed wilth
Membsers can allend and partidpaie o ha AGM Brough the VEROWM tacifty and cast thesr wales on all
resclutions sat out 0 tha Meobice of the AGM thraugh E-aling system ONLY, tha dalails of which wil be
proided by the Company inthe Mobice of the Meeling. Mesbers attending the Meeting through VG
e shall ba counied Tor fha purpase of reckoning B quonam under Section 103 of The Acl
Thas Mernbers of 1he Company hokling shangs iher in phsical ¢ demal Roemand whe Rane nol registersd
fupdated their e-mal addresses with the Companythe RTA! tha [P's ara requested to send 1he folicwing
dacumenismlormation wa e-mal b Pur Sharegsing India Private Limlled, the RTA of the Campany al
supporiiparashars. com of-wilh the ralard DPs, o order 1o regslenugdate (her s-mall adidrassas
and o abkain wser 1D end password to cast their vale through remale e-woting &t tha AGK;
«  Name registered In e records al b Company
+  E-mail address and Mobie numbar
«  DRID- Client 10, Cherg Master Copy or Copy of Consclidated Accourt Statement (For Shares
huelid inv Damal]
+  Salf-altested scanned cogy of the shere carlificate front-and back (For Sheres hekl in physical)
«  Bpil-attested scanred copy of AN and Asdhar cards
The s-copy of the Annusl Reporl 2034 <25 along wilh the Matice of the AGM, Foandal
Statamants and ather Slatulory Reports wil be available on fhe website of the Company al
hitbps: (s plex-groug. comreporkohp 8nd on the websta of Kaliorsd Secunties Deposikary Limdied
{ NEDL] @ oo evating sl gom, Addibonaly, Motice of 1he AGM wil #lsa be avslabls on the websil
of {he slock axchange on which the securites af (ha Company are isted ie., at v bsaindia com
This 5 baing E5ued es advance ricrmabion ta tha Members of She Company; in complance with relevant
circiiias, as refested 1o herein aboses.

Regional Stressed Asset Recovery Branch,
s W ad MMWR, 6" fioor, Baroda House,
_ aih jﬂm dﬁ” Behind Dewan Shopping Centre, SV Road,
Bank of Baroda Jogeshwari(W) Mumbai-400102
Email; sarmmwi@bankofbaroda.co.in
POSSESSION NOTICE

{Rule B (1)} {For Immovable propary)
Whereas
The undersigned being the Authorised Officer of the Bank of Baroda, ROSARB, MMWR
Branch under the Securilization and Reconstruclion of Financial Assests and Enforcement
of Secuniy InterestAct 2002 and in exercise of the power confermad under Section 13 (12) read
with Rule 3 of the Securty Inferest (Enforcement) Rules 2002 issued & Demand Notice
dated (2,08.2024 calling upon the borrower Ws Mayekar & Sons Prop, .Dipal Rokadia, Mr.
Prafula Rokadia (Guarantor), M. Jignesh Rokadia (Guarantor) i repay fve amount menbioned
in the notce being Rs. 54.24,943.47 (Rupees Fifty Four Lakhs Twenty Four Thousand
Nine Hundred Forty Three and Paise Forty Seven Only) as on 31,08.2024 plus interest
and other charges theraon within 60 days from the dale of receipt of the said natica.
The barrowes having fased 1o repay the amaunl, nolice is hareby given b the borrower and
the public in genaral that the undersigned has undertaken possaession of the property
described herein below in exercise of powers confermed on him under Sub section {(4) of
Section 13 of the Act read with ruke B of the Security Interest (Enforcament] Rules, 2002 on
thiz 2nd day of July of the year 2025.
The borrower in particular and the public in general s hereby cautioned not to deal with the
property and any dealings with the property will be subject 1o the charge of the Bank of
Baroda for an amount of Rs, 54,24,043.47 (Rupees Fifty Four Lakhs Twenty Four
Thousand Nine Hundred Forty Three and Paise Forty Seven Only) as on 31 08 2024
plus interest and ather charges theraon.
The borrower's! guarantor's | mortgagor's attention |s invited to provisions of Section 13 (6)
of the Act in respectof ime availabde, ioredeem the secured assels.

Description of the Immaovable Proparty
1.Hypo. Charge aver Stocks and other Current Assels of both presant & fulure
2.Equitable Mortgage of Gala Mo 123 an Ground Floor, Bldg. No. CFC-B, Phase 1,
Genaesis Industrial Township, Plot No. 295, 243(Pt) & 244 at Village Kolgaon, Palghar
East}, Dist-Paighar-4 01404

Sdi-

Yinay Bhushan

Duate: (2-07-2025 Chief Manager & Authorised Officer
Place: Kolgaon, Palghar [Easi) Bank of Baroda

Far Slmplex Realty Limited
Dlaba: 39 July 2035 Poaja Ea:il'e-
Piacer Mumba Commparty Sacratary
SIMPLEX MILLS COMPANY LIMITED
SIhnNPLEX CIN - LE5I00MH1E88PLC16585

Reqgistered Offlce; Vilage Shivel, Takka and Destned, Alola - 444104

Corparate Ddieca: 30 Keshirad Khadye Marg, Sanl Gadge Mahara) Chowk,
Wahalzami (E}. Mumbaid000H. T: 2308 251-54; | F; 2307 2773
Esnail: miks fisivgiee-group oo | Webshe' wwssimpies-greup com
PUBLEC NOTICE- 27" ANNUAL GENERAL MEETING

Hiolioa 5 haretiy ghen that 27" Annual General Mesting (the RGN | the Mesting) of Sknplax Mils
Comparty Liméed (the Company] will be bald on Tuesday, 5™ August; 2025 at 10:00 a.m. {IST) thraugh
Widaa Conference (WC) [/ Gther Audio Visual Means (O8vM), 1o fransact the businesses &5 set out inthe
Pailicn cormaereng thie A which wil be cirifsted. This is in compkarcs wih M appliicatie proesons
of the Companies Act. 2043 | the Act) and the Rules maeda thereunder, raad with General Cinculers
debed % Agrdl 2020, 137 Aonl | 200, 57 May, 2020 ard subsequent ciroutars ssued in this-regard, the
iales] baing daled 15" Seplembear, F0024 issuad by the: Ministry of Corporabe AfTairs {callectively raferrad
foas the MCA Cirodars) and SEBI Cirowdars dated 125 May 2020 and mther relevant ciciars including
criutars daled B Jaruary 2023 and 39 Delobse, 2024 issusd iy thie Secuntiss and Exchange Board of
Incke { the SEEI Circulars).
Thie Motice of the AGM aiong with the Anrual Report 2024-23025 wil ba sent efectronically ta- those
Members whoss amail addresses ane regislered wilh the Comgany | Regisirar & Trarsfer Agend
[‘Registrar’ or 'RTA") | Depository Pardicipants 'DPs"). Further, & batier prowiding the
wen-ink, Incichng the exact path, where complele detals ol the Annisdl Report wil be sent i thase
Meeniber(s] who ke nol regsberad their amail addresses. Pursuant b the aforamanfonad cicuars,
the requirement of sendng ghysical coples of the Annual repor has baen dapersed with
Mermhers can attend and particiele in tha AGM thraugh the WCAOEM Taciity and cast thesr woles on all
resalfions sol ool in the Motce of the AGM hrough e-Yobing System ORLY, T delails of which will be
provéded by iha Company in tha Motice of the Mestng, Members sltendng the Meeting thraogh
WEACAWI sk be counted for the purpose of reckaning The quansm under Secicn 103 of [he Al
Th Miesnibieis Gl the Company holding shares aither n phsicat | demal b and who haws nol registened
Jupdated their e-mal addresses with the Companyfthe RTA T the DPs are raquestad to zend the foliowing
docurrentsfinfonmation Wa e-mal o Purva Sharsastey (1) P, Lid, the BTA of the Company &
suppoebi@punastans cam or with the rakvent DPs, in order bo regislenupdata thar e-mail addrassas
and o obéain user 10 and passeard 5o cast ther wole traugh remoée e-oling ar e-waling at the AGM
»  Mame registered inthe records of the Campany
»  E-mal address and Mobds numbar
+  DPED- Chent 1D, Chent Mastes Copy or Copy of Consclidated Accaurd Siatement (For Sharss haid

Daenat)
«  Self-altasled scanmad copy of the share cerlificate Tranl end back (For Sheres held in physical)
= Self-atesled scanned copy af PAN and Aadhar cands
The e-Copy of the Annual Repor 2024 -25 dong wilh the Notice of the AGM, Financial Stalements and
othar Statiilory Raperls wil be aaiiabie on the website of the Compamy &t bllpsclisimphs-group. comy
and an the website of Mational Securifies Deposiory Limded (NSDL) at waswewating. nsd! oam
Acidilionally Noticeof thi AGM wil alsa be avlable on (e websla of ke Slock axchange on which thi
sacunties of tha Company are listed L2, &t wiva beesndia com.
This = being tsued as advenca imformation io the Members of the Compary in compience with relevant
crulars, a8 referred Lo hern abou,

MILLE OO LT

Far Simpres Mils Company Limited
&jl'.

Kayani Metakar

Company Secretary

Placa! Mumkal
Dta 1™ Julg 2025

LKP LKP Securities Limited

 ivial " Corive CIN: L67120MH1994PLC080039
Regd. Off.: 203, Embassy Centre, Nariman Point, Mumbai - 400021
Tel. No.: +91 22 40024785/ 86; Fax No.: +91 22 22874787;
Website: www.lkpsec.com; E-mail: ho_compliance @lkpsec.com

Members are hereby informed that in terms of Section 124 of the
Companies Act, 2013 read with the Investors Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016,
10,21,270 Equity Shares of the Company in respect of which dividend
entitlements have remained unclaimed or unpaid for seven consecutive
years or more, are required to be transferred by the Company to the
Investors Education Protection Fund (IEPF) constituted by Government
of India. There were dividend which remained unclaimed or unpaid for
seven consecutive years up to the year ended March 31, 2025.
In terms of the Investors Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Rules, 2016, the concerned
Members are being provided an opportunity to claim the said unpaid
dividends by sending letter under their signature so as to reach our
Registrar and Transfer Agents (RTA), Adroit Corporate Services Pvt.
Ltd, 18-20, Jafferbhoy Ind. Estate, 1°' Floor, Makhwana Road, Marol
Naka, Andheri (E), Mumbai 400059, Tel No: +91 022 42270400, email:-
info @adroitcorporate.com, Website: www.adroitcorporate.com at the
earliest or before 10.08.2025. The details of the concerned Members
and the shares for transfer to IEPF are available on the Company’s
website www.lkpsec.com. In the event valid claim is not received by
our RTA, the Company shall take action towards transfer of shares to
demat account of IEPF Authority, as stated above, pursuant to the
said Rules.
Once these shares are transferred to the IEPF by the Company, such
shares may be claimed by the concerned Members only from IEPF
Authority by following the procedure prescribed under the aforesaid
mentioned Rules.
Individual letters in this regard are been sent to the concerned Members
at their address registered with our RTA. Clarification on this matter,
if required may be sought from our RTA by sending mail to
info @ adroitcorporate.com or by calling them at telephone no. +91 022
42270400.
This Notice is published pursuant to the provision of the Investors
Education and Protection Fund Authority (Accounting, Audit, Transfer
and Refund) Rules, 2016, as amended.
For LKP Securities Limited
Sd/-
Sahil V Gurav
Company Secretary
Membership No: ACS65385

Place : Mumbai
Date : 02.07.2025

Transfer of Equity Shares to the
Investor Education and Protection Fund

Form No.3
[See Reguiation-13 [1)(a]]
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 2)
3rd fioor, Colsba, Telephane Bhavan, Colaba Markst , Mumbai-400 005

Ow Mo MORT-23568 2025

Datler 260212025 Case No.: OA1001/2024

Summans under sub-section (4) of section 19 of the Act, read with sub-rule [24) of

rule 5 of the Debt Recovery Tribunal (Procedura) Rules, 1883,

Exh.No.d
BANK OF BARDDA
Vs
MS VBERA TECHNOLOGIES PVT, LTD, & ORS,

NAME ANDADDRESS OF APPLICANT

BANK OF BARODA

Having its Head Office at Baroda House, Mandwi, Baroda- 300006

And one of thedr Branch Office at

BANK OF BARODA

Abheshek Commercial Co-op. Housing Ltd . 5.V, Road , Malad (West), Mumbai- 400 084

Thraugh it ChiafManager MR, H.L.PANDRO

MNAME AND ADDRESS OF DEFENDANTS

1.MWS VBERATECHNCLOGIES PAVT.LTE.

Registerad Office at - Shop No. 25, Mezzanine Floor, Banumati CHS. Bangur Ma gar,

Goregaan {Wast), Mumbal -400 104

And alsoal

MIS. VBERATECHNOLOGIES PVT.LTD.

Offece at Eureka Towar, Chinchodl, Malad (West), Mumbai -400 064

And alsoat

M/S. VBERATECHNOLOGIES PVT.LTD.

Warehouse Address at | Konkan Vikas Mahamandal  Gata No. AB 10, M Industrial

Estate. Shahapur, Thane-421601, Maharashira.

2.5UMIT SURENDRA ACHARYA

Address at; 114, Kardik Complex, New Link Road, Andher {West}, Mumbai- 400 0:53

&nd alsoal

SUMIT SURENDRA ACHARYA

Addrass at- 207, 2nd Floor, Budding No 7A Malwani Shirmuedra Co-Op. Housing Lid, Near

MHADA Colony, Near BEabong School, Malad (West), Mumbai -400 035

J.PRASADASHOK GUJARE

Address at . Behind Vinod Readymade Store, Ganga Road At PO, Shahpur, District

Thana 421801

4 ASHOK CHINTAMAN GUJARE

Address at - Behind Vinod Readymade Store, Ganga Road At F.O. Shahpur, District

Thane-421601

S.CHINTAMANI KOLLAPPABHISE

Residing &t ; Flat No. 101, 1st Floor, Building Mo, 4,Ganga Budding, Rambaug Layout |

Shahapur Asangaon {East), Distric! Thane-421 601

6.VIDYA CHINTAMANI BHISE

Resading at : Flat Mo. 101, 15t Floor, Building No. 4,Ganga Building, Rambaug Layout,

Shahapur Asangaon (East), Dstric! Thane- 42 1601

SUMMONS

WHEREAS 0100172024 was listed before Hon'ble Presiding Officeron 10/1 212024,

WHEREAS this Hon'ble Trbunal is pleassd o issee summons/Nofice on the said

applcation under section 19(4) of the Act. {OA) filed against you for recovery of debit of Rs,

2.38,73,044.27ps. (application along with copies of documents atc. annaxad)

In accordance with Sub-Section (4) of section 19 of the Act, you the defendants are

directed as under-

L To show cause within thirty days of service of summons as to wiy relief prayed for
should not be granted.

il Todisciose particulars of properies or assels other than properties and assals specified
by the applicant under Serial Number 3A of the original application,

iii. you are restrained from dealng with or disposing of secured assets of such other asseis
and properties disclosed under senal number 34 of the orginal application, panding
haaring and disposal of the application for attachment of the properties;

iv. you shall not transfer by way of sale, lease orotherwise, exceplin the ordinary course-of
his buginess any of the assels aver which securily inlerest ks creatad and/or ather assel
and properties specified or disclosed under senial number 34 of the criginal application
without the prior approval of the Tribunal;

w. you shall be liable to account for the sale proceads realised by sals of secired assets or
other assets and properiies in the ordinary course of business-and ceposit such sale
proceeds in the account mamiained with bank financial instidutions holding security
irerest over such-assels

You are aiso directed tofile wnitien statement with a copy thereof fumished to the applicant

and to appear before Registrar on 07/11/2025 at 11:00 a.m. failing which the application

shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date : 2600272025,

Sdl-
Registrar

Debts Recovery Tribunal No .2
Mumbai

E-AUCTION SALE NOTICE OF
M/S TEXORANGE CORPORATION LIMITED (UNDER LIQUIDATION)

Liguidator's Address: D2 2nd Floor, D wing, Chanakya GHS Ltd, Mahawir Nagar,
Kandivali (W}, Mumbai City, Maharazhira 400067
Email; rileshadatiyad1@gmail.com | liguidation texorangemgmall. com
Notsce for the sake of assels on “AS 1S WHERE 15 BASIS™, "AS 15 WHAT |5 BASIS",
“WHATEVER THERE 15 BASIS® and “WITHOUT RECOURSE BASIS” is heraby given to the
public in peneral under section 35{f) of the Insolvency and Bankruptcy Code 2016 rw.
Requlation 33 of the IBBI [ Liguication Process) Regulations, 2016

Date-and Time of Aucbon Wednesday, 30.07.2025 between 0300 PM 1o
[ 0500 PM

Tuesday, 15.07.2025 befors 05:00 PM

Last Date for Subenission of
Expressioa of Interest

Intimation o Qualified Bioders
Last Date for Sehenlssion of EMD

Saturday, 19.07.2025

Manday, 28.07 205 bedore 0500 PM

Payable through RTESS DD towards “Texorange
Corporation Limited in Liguidation™ having
Account No. TO030200003044 and

IFSC - BARBOSAMMLUM

From Saturday, 19.07.2025 to Monday, 28.07.2025
available with pnor infimation, Contact Person

Mr Ritesh Adativa (M; +91 89798 55266)

Lot | Description of properfies fo be Sold Reserve = EMD  BID increment
Mo. | | Price (Rs.)|  (Rs.) {Rs.)

Industrial Factory Shed on Plot No. 49, Gat Ne. | _
1. 423, Malegaon Industries Co. Op, Estate Ltd.| 36:90.000 | 3,63.000
|Malegaon, Dist Mashik, Opp Kirti Tiles Factory,
(Mear Gayairl Grang Service, Mear Hotel
Ambika, Off Mumbai - Agra National Highway,
|Chalizpaon Fata, At Mouje Sayane Bk, Tal
(Malegaan, Dist. Mashik - 423203
|admeasuring 1185 Sq. Mis having Built Up
{anea 722 61 Smi
7 flnl:lus!rial Factory Shed on Plot Mo. 71, Gat. No.
(423, Malegaon Indusiries Co. Op. Estate L. |
Italegaon, Dist Nashik. Opp Kiet Tiles Factory, |~ 2 ooe | 313,000
(Mear Gayafrl Crane Service, Mear Hotel
(Ambika, 0ff Mumbai - Agra Mational Highway,
Chalisgaon Fata, A Mouje Sayane Bk, Tak
Malegaon, Disl, Mashik — 423203
{admeasunng 810 Sq. Mis aving Built Up area
(710.705mt.

This Sale Notice shall be rezd in conjunction with the Tender Docoment containing detailed
tarms & conditions of e-auction sale, which is available by email to
liquidation, iexorangeqegmail. com
Far any ‘quary, contact +91 #2912 20220 or through email:
support.baanknet@psballiance.com or to the Email of the Liguidator,
liquidation. iexorangecogmail.com

Dale; 03-07-2025
Flace: Mumbai

Inspection Dats

1.00, 000

1.00,000

Ritesh Prakash Adatiya

Liguidator of Texorange Corporation Limiled (Under Liquidation)
IP Regn. No.: IBEIRA-001/1P-P01334/ 2001 B-20191 2013
Validity of AFA tll: 31,12 2025

FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SEA MIST BUILDERS AND DEVELOPERS PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON Sea Mist Builders and
Developers Private Limited

22/05/2013

2. | DATE OF INCORPORATION OF
CORPORATE PERSON

3. | AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED/REGISTERED

4. | CORPORATE IDENTITY NUMBER
/ LIMITED LIABILITY NUMBER OF
CORPORATE PERSON

5. | ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE
(IF ANY) OF THE CORPORATE
PERSON

6. | LIQUIDATION COMMENCEMENT
DATE OF THE CORPORATE
PERSON

7. | NAME, ADDRESS, E-MAIL
ADDRESS, TELEPHONE NUMBER
AND THEREGISTRATION NUMBER
OF THE LIQUIDATOR

Registrar of Companies,
Mumbai

U45400MH2013PTC243495

Raheja Chambers, Linking

Road & Main Avenue, Santacruz
West, Mumbai — 400 054
Maharashtra India

30/06/2025

Vinod Kumar Chaurasia

IBBI Regn. No.: IBBI/IPA-001/
IP-P00100/2017-18/10200
Registered Office: A-756,
Sector-2, Rohini, New Delhi —
110085, Delhi, India.

Address for Correspondence:
B- 022, Pragati Vihar Hostel,
Lodhi Road, New Delhi- 110003.
Tel No: +91 99535 87496

Email ID: cavinodchaurasia@
gmail.com

30/07/2025

8. | LAST DATE FOR SUBMISSION OF
CLAIMS

Notice is hereby given that Sea Mist Builders and Developers Private Limited
has commenced voluntary liquidation on 30" June 2025.

The stakeholders of Sea Mist Builders and Developers Private Limited are
hereby called upon to submit a proof of their claims, on or before 30th July 2025
to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only.
All other stakeholders may submit the proof of claims in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Date: 01/07/2025 Vinod Kumar Chaurasia
Place: New Delhi Liquidator

Sea Mist Builders and Developers Private Limited

h SIMPLEX PAPERS LIMITED
SINVPLEX Comarate Identification Numbar (CIN) L2101 0MH 1 504PLCOTAI 27
PRPERS LTV, Rogsiered Officn; Om Shid Sai Bravan, Balaghat Road, T poinl, Gondia - 441614
Corporate Office: 10, Keshasrao Khache Marg, Sant Badgs Maharaj Chowk,
WMumbat00 011, Tel: (23-2HEZE1,
Emall: papers Esimplex-group com, wehsibe: wees sanpla-groupcam
PUBLIC NOTICE- 31 ANNUAL GENERAL MEETING

Motice & heraty ghaen 1hal 3157 Annual General Meeting (Thi: AGM [ ihe Medting) of Simpkis Papers
Limited (lha Company} will be befd on Tuesday, 57 August, 20285 at 11:00 a.m. (I5T} through Videa
Ciomfererce (W1 ! Othar Acdia Visual Means (O, 1o fransact he businesses 85 &£ aut in the
Mtz corwening the AGM which will ba croiated. This | In complarce with the applicalle provisions.
af e Companis Act, 2093 { B Act) and the Rules mace theretnder, read with General Clroulars
dabed 8 Aprl 20200 137 Aped, 2020, B* Mo 2020 and sulsequen arcukes ssued In ths regard, the
faras| baing dated 181k Baptembar, 024 mswed by tha Ministry of Conporate Affains (colectivey raferrad
ipas tha MCA Circulars) and SEB| Circulers dated 12% May 2020 and athar refesvant cfcfars inciuding
cirenitan dated 5% January 2003 and 39 Octaber, X124 moued by the Securilies and Exchange Baoard of
Iniiz o Bhie SEB Clreulars)

The Motice of the AGM ong with the Annual Beperl 2004-3025 wil b serd sectronically o hass
Memthers whids amal addresses e regesiered wilh e Campany | Rigisirar & Transler Agenl
{'Ragistrar’ ar ‘RTAT | Deoaséary Padicipants (D). Furthar, & leller providing the wab-link, including
the-axact path, where compéeta oeiais of the Annual Report wil be sent to those Membanis) who have
ol regisienad their emal adoresses. Pursuant i Ihaaforementioned croulsrs, the reguirement of sending
pingsical coples of e Annusd report ras been dspersesd wilh

Members can abiend and pariapate in the AGM through the VYOO8 facliy and cast thelr voles onal
nesoiubiorss Selooul i the Nobice of The AGM Mrough e-\iling System ONLY, he details of whach will be
pravided by the Company m fhe Mobice of the Meeling. Mermbars altending the Meebng through VG
CAM shall b counted for the purpase of reckoning the quonuam under Sechon 103 of the Aot

Tha Membars of the Company holding sharas either in physical | demal fam and who have: nol registanad
fupdaled their e-mad addresses with the Company'the RTAS tha DP's ara requested o send the fxlowing
documentstinfarmatian wia e-mal 1o Purva Sharagistey (1) Pul. Lid, the RTA of the Company gt
sunporiiBpurdshaee com o wilth the relevart DFs, In onder 1o recistenugdate thesr e-mall addresses
and lo ghtan i 1D and passaand o casl ther vole thndugh ramobe e-woling of e-wling al S AGM

¢+ Mame registerei in Ihe records al the Compary

o E-mresl address and Mabie number
+ DPID- Chant 1D, Chard Master Copy or Copy of Consclidabed Accouni Sistamend {For Sheres
hedd Cheenat)
Self-atbacied seanned cogy of the share cenificats fronl ard back, (For Shares hald in physical)
Sell-athesied scanred copy of PAN and Aadhar cords
The e-Capy af the Arnual Report 2024 -25 dlong with the Moiice of the AGM, Finandal Statements and
dlle Shskilory Reporks wil e aiabie on the wabsile of The Comgary & BIEDSimplo. o com
and on {ha wabsite of Matioral Securilies Dapeetory Limitad [NSDL) al wwesavoding nscd com
Acdditionaly, Mogce af the AGM will ako be avalabla orthe websita of 1he Stock emchange on which the
securnties of 1he Company are listed La., &t waw.bseinds com.

This & being isswed as advence rformation to-the Members of the Company in compliance wigh relavant
circular, as refered o herein aboe,

For Simplex Papers Limited

Sl

Shekhar Singh

Placa; Mumbal Director
Deatect® July, 2025 DIM: 03357251

PUBLIC NOTICE

Take notice that Mrs. Rekha Veerendra Shah, Mr. Tarun Veerendra Shah
Residing at 3rd Floor, 7, Govardhan Bhuvan, NS Road Mo, [2/A, Near
Jubu Gymbkhana, JVPD Scheme, Mumbai 400049 along with Mrs Neeta
Daulat, Mr. Jaldeep Daulat residing at 2101, South Valadez, Las Vegas,
NC 0911 7/GTD, USA claims to be the Owners of Independent Villa B-15
(Unit No, B1-3 as per Occupancy Certificate) briefly described i the
Schedule hereunder, The Owners are negotiating with my client for sale
of the Scheduled Property. This NOC for publication of public notice is
issued without prejudice and it does not create any right in my client's
favour, They have assured my client that the said Scheduled Independent
Villa is their self-acquired property and is free from all encumbrances and
the title is clear and marketable and they are in vacant and peaceful
POSSESSI0N.
Any person/s having any right, title, interest, claim or demand
whatsoever in o or upon the subject Unit should notify the same in
writing by RPAD (together with attested copy of documentary evidence
i support thereof-claims made otherwise than above stipulated will not
be entertained) to the undersigned within 15 (fiftcen) days of the
publication hereof, failing which the matter shall be proceeded further
and completed withoutl reference to any such right, title and ¢laim and the
same, ifany, shall be deemed to have been watved and/or abandoned with
nolice.

SCHEDULE
Unit bearing No. B1-3 {Independent Villa No. B1-15) having plot area
875 square meters, built-up area admeasunng 381.6 square meters,
carpet area admeasuring 318 square meters of the Prive Hillside
Residences Khandala Co-operative Housing Society Linmited together
with Share Certiicate bearing No. 10 for tén shares beaning distinctive
numbers from 0121 to 0130.
The said Unit No, B1-3 (Independent Villa No. B1-13), 15 situated in the
Prive Hillside Residences Khandala Co-operative Housing Society
Limited lving and being out of land at B 5. No. RS Ko [47A, 1478, 148 A,
148, 1498, 149C, 1558, 315 10 317 and CTS No 163, 160, 160/1 1o 4,
162, 155, 164, 159, 166, 158, 157, Ward H, Village: Lonavala, Taluka:
Maval, District: Pune, within the limits of Lonavala Municipal Council
and situated withim remstraton District of Pune,

Adv. Ronak Parakh

Pune Building D, Vardhaman Enclave,
Lonavala, Maval, Pune - 41040
Date: 03/07/2025 (M): 9764333366

(0 v gepripe pfitYaitie) alesepreds¥iom

FORM PAS-1
[Pursuand $o section Z74) and rule?(2y of Companies {Prospacius and Alickment of
Seturilies) Rues 2014
Advartsemant gang datails of noltica of spacial rasokdion for vangng Lhe tamms of any contract
referred to in the prospectus: or sllerng the abjects for which the prospecius was issuad

WAAREE ENERGIES LIMITED
Registerad Dffice: 802, Weslem Edpe |, Wastam Express Highway, Bodvali East,
Murmbas — 400066, Maharashira Tel.: 22-6644-1444

Email: nvesionelationsiwapree.com Webisite: wiww.waaree com
Corporate Identification Numbaer (CIN): L29248MH1950PLOIS3463

PUBLIC NOTICE

Motice & herghy geesn thal by a resclubon dated June 200 2025, the Board s propesed b sler (he
cirfacts for which tha prospectus dated Oclober 23, 2034 was ssued in conraciion with tha todal offer
comgrising Be.43, 214,40 milon dhaded into fresh issue of 23,952 095 equity shares of face vale of
R, 10 each ["Equity Shares”) aggregating o Rs 36,000 miion ("Fresh lssue”] and offer lor-sale
by cartain sharaholfers of 4,800000 Equily Shanes aggregafing fo Ra. 731440 milion al a price of
Ris. 1,503 per Equity Shane.
b pursiance ol the sakl resclubion, furher nalice & ghan hal for approeing the skl proposiion, a
spacial resolution is to ba passad by pasial ballal
The datzls regarding such wanationfalieraton are &5 folows-
1. Parficulars of tho terms ol the contract to be varied (or objocts to be altered) -
Construchion aciaiies al the Dhenkanal sie wane prooressing, with verious conlracts for the Taciity
c iy e fooihe respechve vendars Howeser, e Company anlicpates ﬂﬁhﬁ i e asecubon
of the projecd on eccount of urcestandy arourd timely power geaiibilty. The limely avalabiity of
porwer i eritical o the exacutian of project within 1he tmsiines and any defey in securing such power
ey resul inko cosl eacalations and time ceemng,
The praposad relocation of the manufacthuring facily does not incraase the owrall project cosl
Foliaing a dedelied review, managemen 8 confident that capita expendiure. and unit costs, langaly
rerven abgresd wih e orginaly disciosed esmales. The ensires 1hal the reslrociunng delhers
improved emecution spaed and oparalional efficences wilhoul compramisng fnancil discipine.
2. Particulars of the proposed varationfalteration -
The location of the project iz proposad ba ba changed from Dbenkanal, Odisha to as per the
L0k Delow

SrMo, | Orginal Location Par of the Project Mew Location
1. Dhankenal Odiha 8 GYY Engot Veafer Bulibori, Wagpur, Maharashina
Z Dhenkaral, Cdiha i GW Solar Ced Linn, Gugaral
3. Okenkenal Odigha & W Solar Moduis Samakhigll Gujaral

Rz o charge m e lecalion The implemertalion schadube has been changed and e cwral cosls

ramein the same as staied in point 4 balow. This variation wil ba effectad through an amendment to

the Object dauss of tha Prospechus dabed Orfober 23, 2024,

1. Reasonsijustification forthe variation -

(i} The Company has strategicaly acquired land for its cak faclity at Unni, Guiaratl, and has enbered
inba fong-Samm lease pgreemnants for module manufacturng & Samakbiall Gujares and far ingos-
wiilgy in Pgpur, Manarashira. The land o) al locatons 5 wel-lpaled 10 epedile consinehon
atindlies. Addilionglly Samakhiah Gujarat also has ready o infrastruchura such a5 buldngs,
warehauses, roads ete. Thus, uniecking sonficent corstnicton Synerpies and a mans straamibned
EReCulon palrvey

(1) The proposed Unn (ol menidacturing] and Samakiisli (module manufactring) faciities are
Iocated rear the exigling Chidnd plant in Guarst. This proxiniy. fosiers opsrational efficliercies
through shared locistics, worklonee and miscurce ulisston, Siang fal and naboral highway
nabworks further (aciilate tha proturament of rew matarals and detribution of frished modules
across India and for expor! markals.

(i) Both Gujaral and Maharashira offer allractive lscal ingenlives far solar and renessblo
manifaciuring. Guparat's Solar Power Policy 2021 and Indusirial Sunsidy Scheme provida berelils
=uch a5 Siate Goods and Serdcas Tax refunds (SGET refunds), electricity duty exemplicns, and
capial resbment subsidies, paticudarky fof green endegy projects. Makarashima supplements
these with addbonal SG5T rebabas, land alotment support, and expediad dearencas, & trend
aready altracting major solar manufacturers to Magpur, Thass incentveas reduce ooeraling cosis
and - enhance proped 'iﬂllﬂ!.' while ensunng requidbary comghanss

4. Effectof the proposed variatlon/alteration on the financial posiion of the company -

The folal ameun| e dephoyed 0 Ibe fess projec] sould langely remam s &% renloned n

Priepacius, However, there and intar sa changes 1o the Ine fams for deployment of furnds, which is

g5 set-ouf below. The capak s fabufeted hereunder for ready refarence ;

DidProject Cost | Revised Project Cost |
6 6W Imtegrated | Consolidated 6 GW
Partlewdars Progect Ingat Wafer, Cell and
[Rs.in millions) | Module Project
| (A5, In millions) |
Land 1,345 BO I |
|  Emgineenng Corsukancy BEH .55 BER G0 .
Buldings ard Gl works 10, B85 (5 1461837 !
Purchase of machinery including Imgot and
Vafer Manufackuring machings, 44 2R | 36,785.30
Cal Marufacturing, Moduke Manutaclurng
machines and alher refatad ancilanes
Lkt P B e T 068015
{_IT Infrasiruchre 924.94 50224
| Fraight 1,285 67 257 78 !
| Miscafaneous §74,98 187.20 !
| Cortingances -1 A 50059
| Total Hard Cost 904995 | 50,4957

Todal estimated cost g par fhae Projes) Bepon! dadad T80 Jure 2005 The estimaled caal aleg
inTiadas curmanfiy apohicebde faves and dubios and (s cerdified By Fe pardy

5. Major Risk factors pertaining tothe new Objects -
Whide the mulli-ocaton & GW faciny wil sanficarsly enkance econamies of scale corsiderng the
kxzalinral afantages a5 staled abow, (here ramaing a sk thal demand lor domestically producad
ingots, wefars, celis and modides may fal short of this incressed wolume. Should markst upteke
prove alupdgiah, we rey experence ancer wlaation of capacity, leading o gher fiwed cast abacepdion,
recucsd aperabing knarage and compression of gross mamging. Even il agoregale demand & sufficiont,
timing mismatchas batween capacity ramp up and offtaks could smileely siraim woking capild snd
cash flows  Adverse fluctustions in pehshican prices or modufe impor duties could further impact
project econamics. Falurg 10 &lan Grgeted uliksalion rales could maleraly alfec! our busrass
prospecis, inandial condilion, profitabikty and refurn oncinvasled capital.

6. Mames of Direciors who vabed against the proposed vanatontalieration - NIL
Ay inlerestad parson may obfain the copy of the. special resclution aleng with tha axplanatory
slatement free of cherge 8t the regizlered office of the companyar a8t the offica of its Compery
Eecretary Mr. Rajesh Ghanshyam Gaur ol [nvesiorretstions freaaree com of Ut [he websile o

tha Compary i  wEarea, oo foe [ i =ama.
> S e By Order of the Board

For Waareo Enorgias Limited

Sdi-

Rajesh Ghanshyam Gaur

Campany Secretary & Complisnice Officer
M. Ho-AMG1S

Place: Mumbai

REGD.AD/DASTI/AFFIXATION ON PROPERTY AS WELL AS NOTICE BOARD
OF DRT/BEAT OF DRUM/ PUBLICATION IN NEWS PAPER

SALE PROCLAMATION
OFFICE OF THE RECOVERY OFFICER-II
DEBTS RECOVERY TRIBUMNAL-II, DELHI
4th Floor, Jeevan Tara Building, Pariament Street,
Patel Chowk Mew Dethi-110001
RCITI2024 DATED: 30.06.2025
PROCLAMATION OF SALE UNDER RULES 38, 52{2) OF SECOND SCHEDULE

TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY OF DEBTS DUE
TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993

AND OR 5VS. MS KLG SYSTEL LTD AND ORS

CO No. 1. KELG Systel Lid. (Borrower & Mortgagor) In Liguidation Through Official
Liquidater Attachad 1o Punjab and Haryana High Court, Corporate Bhawan, Plot Ne.
4-B, Znd Floor, Sector 27-B, Madhya Marg, Chandigarh - 160012

Having its registered Office at - Unit 3-6, Tower-a, Ground Foor, Unitech Business
Park. FBlock, South City-l, Sector-41, Gurgaon- 122001,

GD#2 Sh. Kumud Goel :-G3/18 DLF Phase - |, Gurgaon Haryana

CD#3 Sml Pushplata Goel :-Legal Heir of Late 5h K L Goel, G318 DLF Phasa - |,
Gurgaon Haryana

CD#4 SmtUpasana Goel :-G3/18 DLF Phase - |, Gurgaon

CD#5 Smt Aditi Goel :-G3/18 DLF Phase - |, Gurgaon

GD#6 SmiRitu Goel -G318 DLFPhase- [, Gurgaon

CD£7 M/S Vasudha Computers Pyt Ltd :-G3/18 DLF Phasa - |, Gurgaon

Whereas you has! have failled fo pay the sum of Rs.5052095872.25/- (Rupees
Five hundred Five Crore twenty Nine lakh Ninety Five Thousand Eight Hondred
Sevenly Two and Paise Twenly Five Only) has become due from you as per
Recovery Cerificate drawn TA Mo.244/2022 passed by the Presiding Officer,
Debts Recavery Tribunal-1ll, Delhi along with interest @ 10%: simple from the dats
offilingof the T.A. till realization and also costs payabie as percerificate.

And whargas the undarsigned has ordered the sale of property mentionad in the
Schedule below in satistaction of the said certificate,

Motice is hereby given that in absence of any order of postpanement, the said property
shall ba sold on 12.08.2025 between 3.00 PM 1o 4.00 PM (with auto extension
clausein case of bidindast 3 minutes before closing, if required) by service provider
by E-procurement Technologles Ltd, B-704, Wall Street-2, Opposite Qrient Club,
Mear Gujarat College Ellibidge. Ahmiadabad-380006. email; suppori@auchiontiger.net
Website: Hitps://drl.aucliontiger.net

Incase of any query & inspaction of the property, intending buyer may conlact:
Contact person Mr. Meghraj Deshmukh, Authorized Signatory Mob. No.
7506642534 email: Meghraj.Deshmukh@edelweissarc.in

The sale of the property of the defendant above namad as mentionad in the
schedule belowand the liabilities and claims attaching to the said property, sofaras
thay hawve been ascertained, are those specified in the schedube against eachlol.

Mo officer or other person, having any duly b0 perform in connechion with sale,
however, alther directly or indirectly bid for, acquire or atftempt to acquire any
interestinthe property sold. The sale shall be subjecito the conditions prescribed in
Second Schedule of the income Tax Act, 19671 and the rules made thare under and
totha further following conditions.

The pariiculars specified in the annexed schedule have been sfated to the best of
the Infarmation of the undersigned, but the undersigned shall not be answerable for
amy error, mis-stat mentor omission inthis prockamation,

1, The description of properiies, Reserve Price and EMD are as under:

Srio Property Description Reserve Price/ EMD

Propesty located at Offica- 301, 3rd Floor, Reserve: Rs. 2 46,33 000/-
Plot No.67. Pujit Plaza, Sector-11, CBD|  (Hupees Two Crores Forly Six
Belapur, Navi Mumbal, which has a land | Lakhs Thirty Thraa Thowsand Only)
areaof 1840 s0.ft. EMD: Fs.24,63.300/-

1

The properties shall not be sold below the reserve price:

2, The amount by which the biddings are to be increased shall be Rs. 1,00,000/-
(Rupees One Lakh only) In the event of any dispute arising as to the amount of
hid1 oras to the bidder, the proparty shall at once be again put up to auction

3. The highest bidder shall be declared to be the purchaser. It shall be in the
discretion of the undersigned 1o declinefaccepianca of the highest bid when the
price offerad appears so clearly inadaguate as to make itinadvisabie to.do so.

4, EMD shall be deposited 08.08.2025 at 4:00 PM by way of DD/pay order in
lavour RECOVERY OFFICER-1I, Debls Recovery Tribunal-lll, Delhi with
RECOVERY OFFICER-II, DRT-111, Delhi. EMD depositad thereafter shall not be
considerad for participation in the e-auction

3. Thecopy of PAN card, Address proof and identity proof, E-mail [D, Mobila No.
and daclaration if they are bidding on their own behall or on behall of their
principals. Inthe latter case, they shall ba required to depositthair authorily, and
In default their bids shall ba rejected. In case of the company copy of resclution
passed b the board members of the company or any other document
confirming reprasentation /fattamay of the company and the receipt/countar ik
of such deposit should reach to the sakd service provider or CH Bank by email or
otharwise by the said date and hard copy shall be submitted befora the
RECOVERY OFFICER-II, DRT-HI. New Delhi.

B, Thesuccessful bidder shall have to deposit 25% of his final bid amount after
adjustment of EMD by next bank working day i.a. by 3:00 P.M.n the sakd account
a5 per detall mentioned in para above,

7. The purchaser shafl deposit the balance 75% of fimal bid amount on or before
15thday from the date of sale of the property. If the 15th day is Sunday or other
Holiday then on the first bank working day after the 15th day by prescribed
made a5 stated in para4 above. In addition to the abave the purchaser shall also
daposit poundage fee with RECOVERY OFFICER-II, DRT-II @2% upto
R=.1.000/- and &1% of the excess of said amaount of Bs.1,000/~through DD in
faviour of Tha Registrar, DRT-1, Dethi,

#. Property shall remain apen far inspection by prospective bidders on
04.06.2025 from 11.00a.m. to 4.00 p.m.

9. InCase of default of payment within the prescribed period, the property shall be
rasold, after the issue of frash proclamation of sale. The deposit, after defraying
the expenses of the sale may if the undersigned thinks fit, be forfeited to the
Govemment and the-defaulting purchaser shalt forfeit all ckaims to the proparty
or tovamy part of the sum for which it may subsequently be sald.

10, The property is being sold on "AS IS WHERE IS BASIS AND AS IS WHAT IS
BASIS™.

11. The-undersigned reserves the right to accept or reiect amy or all bids if found
unreasonaide or postpone the auction at amy bme withouLassgming any reason,

12, Foltowing are the detail of revenue/encumbrance or claim against the properties
in the knowledge of undersigned at this stage. However, prospactive bidders are
advised to make thair own due diligence w.ri dues of waterhouse tax bills or
any othar ancumbrance etc., intheir own interast, betore deposit ol EMD

Sr No Nam fo the Autharity Amount
2 Maharashtra Stale Electricity Distribution Co.Ltd. Rs. 9,030~
®: Mavi Mumbai Municipal Corporation Rs. 10,28.332/-

13, CHEBank is diracted to authenticate and check the varacity of detadls gran herein
Given under my hand and sealkon this 30.06. 2025

(NISHITOSH UMAR PANDEY)
RECOVERY OFFICER-8,
DRT-1, DEIHI )
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